CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCTIPAL BENCH, NFW DELHT.

QA-1756/2003

New Delhi this the 15th day of July, 2003.

arwal, Chairman

sh. Kulbhushan Khanna,
s/0 Shri v.0. Khanna,
Technician-T1, MOY

under SSE/SIG/W, .
N.Railway, Delhi. e Applicant

(through Sh. G.D.Rhandart, Advocate)
Versus

1. Union of India through
the General Manager,
Northern Railway,
Raroda House,

New Delhi.
2, The Divl. Railway Manager,
Northern Railiway.

gtate Entry Road,
New Delhi. e Respondents

S LI TR s

ORDER(ORAL)
shri Justice V.S. Aggarwal, Chairman

Ry virtue of the present anplication; the
applicant has praved that the order dated 19.06.2003
should be guashed and the application of the applicant
far the post of Date Entry Operator Grade-T Rs.4500-7C0

should be forwarded to the concerned Authorities.

D
3
]
D
[#5]
D
ot
-t
“
Ay
i1}
i

2. The impugnad order in the

reads as under:-

"Ref : DSTE{W/L,NO=57O~819/1/3 pt..V dated
12,06.2003.

1n reference tO your appliication
dated 02.06.20023 for the post of Data



, to acute shc
7000 and more
QO

Xt
5
<
o
2

QN3

O
s
ke

D

3

@D

~t

e

i

ey

Hence, vnur anp11ratﬁnn
t.o FA&FAO (Admn), Baro
for selection for the r
Ra, 4500

SO
jo Nt 4

z
D D

mos
3 D
ot -t D

[
d

i
"

Z -h@ 7 mm

ARG NS B
~ 3O

ot E
X

r
\.< -
o
0]
D
]
Y]
o
o)
3
-t
>
q
2

This has the approval of ~ompetent
Authority. The employee may be i
accordingly.

. 1+ is obvious from the afor asaid that the
application of the applicant has been withheld on the

ground that there is acute shortage of ESM Gr.I.

Learned counsel for the applicant has drawn our

forwarding of the a 1ications of the serving railway
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b) The Railway servant 1is
appiying for a nost. which
is eauivalent in status and
work

c) Railway servant is Tfacing
departmental nroceedings/
court/prosecutio n/under
suspension.”

4, perusal of the caid guidelines show that
they are not exha st The discretion 1s always with
rthe higher authority of the department to see AS t.o
whether, keeping 1in view the exigency of work,
application of a particular person should be forwarded
or not in the present application, there are Nno
malafides involved. Wwhen there is shortage of staff
+the application could be withheld.

5. we find no terference 18 called for.
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(V.
Chairman

s. Aggarwal)





